
THE lONJaiXK o r  STATE IN THE 
w a a a ra v  w  wo*k «  *m b BOBB
ING (SHRI MOHAN DHARIA): (a)
and <b). Sharing of Government ac- 
commod«k>n is *#rmisilfcle with eligi
ble categories of Government servants 
and no permission for such sharing is 
required. However, sharing with un
authorised persons or subletting a 
house completely is not permitted. In
dividual complaints received in this 
regard are inquired into and Govern
ment servants found guilty are penali
sed. Government have not come ac
ross any serious criticism about large- 
scale subletting of general pool accom
modation
Amendments in statutes of Central 

Universities
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®ake over of wboieMJe M e  in 
Yasaspati to Deft!

w r ^ SHMH I M G A N N A T H  M I S H R A :
^  t H e  M i n i s t e r  o f  A G R I C U L T U R E

s t a t e '  b e  p l e a s e d  t o

( a )  w h e t h e r  t h e  D e l h i  A d m i n i s t r a 

t i o n  h a v e  d e c i d e d  t o  t a k e  o v e r  w h o l e 

s a l e  t r a d e  i n  V a n a s p a t i ;  a n d

( b )  if s o ,  t h e  m a c h i n e r y  e n t r u s t e d  

w i t h  t h e  d i s t r i b u t i o n  o f  V a n a s p a t i  a n d  

t h e  q u a n t i t y  t o  b e  i s s u e d  t o  c a r d  

h o l d e r s ’

3691. SHRI D. B CHANDRA 
GOWDA: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state;

(uj w h e t h e r  t h e r e  i s  a n y  p r o p o s a l  

u n d e r  t h e  c o n s i d e r a t i o n  o f  G o v e r n 

m e n t  t o  b r i n g  f o r t h  c o m p r e h e n s i v e  

a m e n d m e n t s  t o  t h e  e x i s t i n g  s t a t u t e s  

g o v e r n i n g  t h e  C e n t r a l  U n i v e r s i t i e s ;  

a n d

(b) if so, trie salient features there
of?

THE MINISTER OP EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. 9. NUEUL HASAN): (a) and 
<b). The Aligarh Muslim University 
Act has already been amended in 1872. 
It is proposed to introduce the Bill to 
amend the Delhi University Act in the 
current session of Parliament. The 
amendment of the Act of the Banaras 
Hindu University is also under active 
consideratem. The amendment of the 
Visva^Bharati Act will also be taken 
up after the Committee, which has 
been, appointed by the Government 
to determine the lines on which the 
University may develop and to *e- 
commend guidelines far amendment 
of tbe University Act, submits its----- -At

THE m in iste r  o p  s t a t e  in  t h e  
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

( b )  D o e s  n o t  a r i s e .

Increase in sugar quota distributed
through fair price shop. in D«iU

3683 SHRI JAGANNATH MISHRA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Delhi Administration 
have decided to double the quota of 
sugar distributed through fair price 
shops; and

(b) if so, when it is to be imple
mented?

THE MINISTER OP STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) Does ant ariee.




